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Dated: o #10/2025

Minutes of Meeting

A meetlng was held under the chairmanship of VC/DDA with the Delh1 JaI Board
Team headed bY CEO/DJB on 03/10/2025 at 1 1:00 am in VC Conference Hall at B-Block.
lst FIOOr Vikas Sadan9 INA! New Delhi-110023. The list of officers wh8 attended the

meeting is annexed as AImexure “A”.

A brief presentation was given by Director (Works). A detailed discussion was held
on all issues of Engineering, Horticulture and Land disposal Dept. and the outcome of the
discussion is as under: -

(1) North Zone

a) DeficiencY Estimate Approved & Payment Made by DDA but DJB is yet totake over the Scheme.

Timarpur: -DJB have not taken over the water supply scheme due to
of NOC of land for construction of online booster pump. VC/DDA

Commissioner (LD) to sort out the matter within a week so that NOC

Can be issued for the land to be given to DJB for online Booster Pump.
(Action: -Commissioner (LD)

Gandhi Vihar: -DJB have not taken over the same due to non-

/paYment of balance IFC charges. DDA made request to DJB for the waiver of
charges. CEO/DJB assured that all requests regarding

lnfrastructure charges will be positively considered by DJB .
zones to submit a combined list of schemes regarding

charges to DJB by 06.10.2025 .
(Action: -All CEs)

Centre Road no. 44, Pitampura: -Deficiency estimate approved
made bY DDA but DJB is Yet to take over the scheme. DJB pointed

repalr work that needs to be done by DDA before taking
VC/DDA directed CE(North) to complete all repair

CEO/DJB directed DJB officials to positively take over
due diligence from DDA.

(A'tion: -CE(North) & CE(DJB)

tdiIIIII E: Fri
dency

Block

dditi ltructure
waiver of additional

NI ce. )DA directed all th
’aiver of additional in#astructure

I)D_a :omnIunity
& payment*iw'W„a out that there is some
over the scheme by D

thin a week and

the scheme after all

@

E .Oe

Estimate Yet to Be Received From DJB
Community Center at Moda Khan! Delhi

Flats & 16 Shops at Ashok Nagar along Faiz Road Karol Bagh
• 70 LIG BH (Poorvi) Shalimar Bagh

}eficiency

112 LIG
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•

•

•

•

•

5080/4740 EWS Houses at Village Siraspur (Narela) Ph-III.
268 EWS Flats at Ramgarh Colony, Jahangirpuri
Transport Centre, Rohtak Road, Punjabi Bagh

District Centre Wazirpur (Netaji Subhash Place

Printing Press Area, Lawrence Road, Near Wazirpur DTC Depot.

CE(North) stated that Joint inspections were held with DJB. However, the
deficiency estimates have not been received till date despite follow up requests. Concerned
DJB officials stated that for few schemes they need another Joint Inspection and for the
rest schemes, preparation of Deficiency Estimate is underway. CEO/DJB directed DJB
officials to expedite the submission of Deficiency Estimate to DDA. VC/DDA directed
CE(North) to conduct all Joint Inspections as desired by DJB wi.’,bin 2 weeks.

(Action: -CE(North)& CE(DJB)
c) Joint Inspection Yet to Be Done.
• Community Centre A-block, Shalimar Bagh.

Community Centre B-block, Shalimar Bagh.
• District Centre Wazirpur (Netaji Subhash Place) New Delhi.
• 112 MIG Houses, Vikas Niketan in Pitampura.

CE(North) stated that Joint Inspections for fe-.v schemes have now been fixed for
coming week but for-some scheme’s- it is still bedding. CEO/L)JB directed DJB officials to
conduct all Joiht Inspections as desired by DDA within 2 weeks.

(Action: -CE(North) & CEOJB)

d) Regarding approval of bore wells for In-situ development of Kathputli
Colony, Shadipur Depot, Patel Nagar

CE(North) stated that remaining 2 out of 7 bore-wells have been approved by
district advisory committee in December 2024. But official -letter from DJB is yet to be
received in DDA. Concerned DJB official stated that the approval letter has been i£sued.
CEO/DJB directed DJB officials to promptly convey the approval to DDA.

(Action: -CE(DJB)

I

e) Handing over of Water Supply and Sewerage scheme of 112 MIG Houses,
Vikas Niketan in Pitampura.

DJB have declined to take over the water supply and sewerage services citing that
these flats are DDA staff quarters and maintenance jurisdiction lies with the DDA.
CE(North) informed that the said Housing Pocket has a portion of DDA Staff quarters and
rest are General Public flats. CEO/DJB directed DJB officials to conduct*a Joint Inspection
within a week and initiate the handing /taken over process accordingly.

(Action: -CE(T>JB)

f) Legible Drawings Of Water & Sewerage Network Was Not Available
• 648 SFS Houses DA-Block, ShalimarBagh.
• 560 SFS Houses C & D Block, Shalimar Bagh

4

+
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The legible drawings of water & sewerage network were not available. DJB (PIg)
department was requested to provide the same. DJB officials pointed out that a Sewage
Pumping Station (SPS) also needed to be constructed for these schemes for which
CEOqorth) stated that a consultant was hired and concerned division has put up the estimate
of work as per consultant’s recommendations.

VC/DDA requested CEO/DJB to also take up the Construction work of SPS in its
deficiency Estimate and DDA will bear the cost. CEO/DJB directed DJB officials to

conduct a Joint Inspection within a week and include construction of SPS in its DeficiencyEstimate.

(Action: - CE(North) & CE(DJB)

(2) Sports Zone
a. DDA Golf Course at Sector-24, Dwarka.

A demand note against infrastructure charges for water & sewerage connection was
received amounting to Rs. 23,25,89,426/- but 158 acres of the green area of the golf course
should not be considered in calculating the infrastructure charges. It was informed that the
DDA has set UP its own STP for irrigation of 1 58 acres of green area in golf course, Dwarka
and not using anY infrastructure of DJB for the said purpose. It is also added that a meeting

was also held previously under the chairmanship ofHon'ble LG in which DJB was directed
to issue revised demand note after deducting the infrastructure charges for green area, but
the same is still awaited.

CEO/DJB assured that all requests regarding waiver of additional infrastructure
charges will be positively considered by DJB. VC/DDA directed all zones to submit a
combined list of schemeg regarding waiver of additional infrastructure chuges to DJB by
06.10.2025. - '_ - -

(Action: -CE(Sports)

b. Water & Sewerage Connection of Sports Complex at Sector-33, Rohini.
The above said connection was applied to DJB. However, the same was cancelled

with the reason ’'Technically In-feasible”. DJB officials explained that the main reason is
scarcity of water supply in the said area.

CE(Sports) requested for water supply, as the said sports complex is being
developed as Centre of Excellence in Aquatics and inauguration of the complex shall bi
done very soon. CEO/DJB assured that DJB will look into this and directed D JB officials
to find a way to cater the water demand for the sports complex.

(Action: -CE(DJB)
(3) Dwarka Zone

a- Handing over Qf water and sewer services of District Centre Janakpuri.
Several letters for Joint InspeCtion have been sent to D JB but same has not been

earned out till date as DJB officials have not attended the joint inspection. CEO/D JB
directed DJB officials to conduct a Joint Inspectiona within a week.

(Action: -CE(DJB)
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b. Correction in category of bulk water meter from non-domestic to domestic
water bill charged by DJB to DDA Housing Societies, i.e.
Dwarka Greens, Sec-14, & Golf View Condos, Sec-19 B, Dwarka. DJB have

changed the consumer category from Non-Domestic to Domestic in both housing at Sec-
14 & Sec-19B. However, the rebate in bill for sewerage charge, 20 KLD free water scheme
to each DU's and revision of the earlier bill based on residential rate of both housing is yet
to carried out by I)JB. _ , ', .- . . . ,--- . ',- =' - -' , -- =

CEO/DJB assured that all requests regarding revision of water bill will be positively
considered by DJB . VC/DDA directed concerned CEs to submit a combined list of schemes
regarding revision of water bill to DJB by 06.10.2025 .

(Action: -CE(Dwarka)

c. Inadequate water supply in 273(276) EWS Housing, Manglapuri, Dwarka.
Many complaints have been received regarding inadequate water supply in the said

housing pocket by the DJB. Letters have already been written to the DJB to provide
adequate water supply.

CEO/DJB explained that a WTP for the said area will be fbnctional by December-
2025 and DJB will cater the water demand of the said housing pocket but not before March
2026. VC/DDA directed CE(Dwarka) to provide the water to the housing pocket through
water tanker to meet the requirement till march 2026.

(Action: -CE(Dwarka)'\

d. Regarding waiver of additional IFC amounting to total of Rs.1,56,98,784/-
towards provision of water supply and sewer facilities in Pocket-E, Lok Nayak
Puram.

DJB increases 5% additional IFC every year in case of payment in delayed or paid
after due date. The principal amount (Rs.10.46 Cr) of IFC for the said scheme has already
paid to DJB (With delay of 3 months) in 2023.

DJB is holding that amount since 2023 and adding additional charge on the whole
amount every year. No waiver of additional IFC was addressed till date. CEO/DJB assured
that all requests regarding waiver of additional infrastructure charges will be positively
considered by DJB .

(Action: -CE(Dwarka)
(4) South Zone , , ,

a. Handing over of Water Supply & Sewerage scheme
• 852+362 HIG/MIG/LIG houses at E-1 DDA flats Vasant Kunj

DDA had already paid infrastrqcture charges to Delhi JaI BoArd amounting to
Rs.5,72,18,326. However, the DJB is neither supplying water nor taken over the water
supply & sewerage scheme.

DJB officials explained that being a Highrise building, D JB can't take over the
scheme as per the policy, to which the CE(South) requested that water supply may be given
till UGR of the Housing Pocket.
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CEO/DJB assured that DJB will look into this and directed DJB officials to find a
way to start the water supply till the UGR of the Housing Pocket.

(Action: -CE(South)

b. Water supply and sewerage network
• B-2, Vasant Kunj.
• E-2, Vasant Kunj.
e 1904 Mega Houses of different categories behind D-6, Vasant Kunj.

• 805 LIG Houses at Ka-v-efi Block, D-6, Vasant Kllnj.

CE(South) stated that Joint inspections were held with DJB. However, the
deficiency estimate has not been received till date despite follow up requests.

Concerned DJB official stated that Sanction scheme for some Housing Pocket is

needed from DDA for B-2, Vasant Kunj .

For E-2, Vasant Kunj , network is not reachable.

For D-6, Vasant Kunj, scheme can’t be taken over as it is high rise building.

VC/DDA directed CE(South) to provide the required sanction scheme to DJB
within next week. CEO/DJB directed DJB official to conduct Joint inspection within a
week and expedite the submission of Deficiency estimate for E-2, B-2 & Kaveri, D-6
Housing Pockets.

(Action: -CE(South)& CE(DJB)

c. Water connection pending in 2 nos. of public toilets in Bhikaji Cama Place
District Centre.

D JB denied providing water connection to public toilets due to outstanding water
bills for the period when Bhikaji was under MCD. DDA have temporarily taken over from

MCD for development and will be handed over back to MCD.
CEO/DJB directed DJB official to adjust the outstanding bill with MCD and provide

water connection in the public toilets.
(Action: -CE(DJB)

d. Water connection at Nehru Place

There is no adequate water pressure in any toilet to fulfill daily basis water demand.
CEO/D JB directed DJB official to look into the issue and do the needful.

(Action: -CE(DJB)
e. Payment of water bill (D-6) Vasant Kunj.

Outstanding bill (Gujjar dairy Yusuf Sarai Community Hall).
The amount paid by DDA is neither realized as credited in the account of DJB nor

adjusted in outstanding bill. CEO/DJB assured that all requests regarding revision of water
bill will be positively considered by DJB. VC/DDA asked all zones to submit a combined
list of schemes regarding rLvision of water bill to DJB by 06.10.2025 .

(Action: -CE(South)
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(5) East Zone

a' Approval of the water suppIY and sewerage scheme, East Delhi Hub,
Karkardooma.

gE(East) requested that provision of water supply arrangement by DfB to be done on
prI?.rltY as ? pan of housing pocket of around 1500 flats will be put for disposal at the
erliest aRg fu[thy requested that DJB should allow Phased/ProTrata Deposit of IFC
C;PaTges. aligned with Project Phases and also review' the demand note con;idering zero

(z:;leFT:ifEEl:::Tgdc IBf:/IT) ?:u:==?tf:sFq£isIE=iTnbFoTHf£rPt: Bit"K
revIsed IF C.

(Action: -CE(East)

b. Bulk connection of DJB potable water in multi-storied pocket 9A & 9B Jasola
New Delhi.

There 15 acute shortage of water in these areas. The infrastructure charges have
already been paid by DDA in 2010 for the scheme of HI(, Pocket 9A and paid the
infrastructure charges for the scheme of Pocket 9B in the year 2019.

CEO/DJB directed DJB official to conduct a Joint Inspection next week and
expedite the resolution on priority.

(Action: -CE(DJB)

E & M Services to be handed over to DJB like sewerage Pumping station9 clear
water booster pump set, DG set Booster pumping station, feeding tubewells at
following location.

Nagarjuna apartments near Mayor Kunj Society Chilla Dallupura;
DisH. Centre, Mayur Palace, Mayur Vinar Phase-1;

R-Block, Dilshad Garden;

•

•

•

PSP, Mandawali Fazalpur;
CBD Shahdara;

•
•

Automobile Centre at Ghazipur;
District Centre Laxmi Nagar;

•

•

• District Centre, Jasola;
• Dilshad Garden

• Pkt-C, IFC, Gazipur;
• Kondli Gharoli;

480 EWS Du’s Kondli Gharoli, Mayur Vihar Phase-III;•

!

201 SFS flat at Gazipur•
• 215 HIG houses Jasola 9B

1350 EWS DU’s Kondli Gharoli, Mayur Vihar Phase-III
Joint visit of all sites have been completed but the Deficiency Estimate for some

•

schemes is still awaited and other whose DE has been received is presently under
review, CE(East) requested for review the DE as the same is observed to be on very
higher side including the charges related to watch and ward for 5 years etc.
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CEO/DJB directed D JB official to expedite submission of pending Deficiency
Estimates within 2 weeks and assured for reconsideration in DJB Demand.

(Action: -CE(DJB)

d. Handing over of E&M services ofVishwas Nagar.
The paYment for deficiency charges was made to DJB but DJB revised rates due to

revised DSR and demanded additional revised deficiency amount.
CE(East) requested DJB to reconsider the demand and take over the services

CEO/DJB assured that all such reauests will be considered and directed DJB officials to
resolve the matter on priority.

(Action: -CEOJB)
e. Revision bf Water Bill

• 480 LIG Houses at Kondli, Gharoli
• 1350 LIG houses at Kondli, Gharoli

• SFS Flats Gazipur (Site-I Highway Apartmentsl Site-II Skylark Apartments)
It was decided that DJB will submit the DDA's request for bill revision to the board

for consideration but decision is still awaited

CEO/DJB assured that all requests regarding revision of water bill will be positively
consldered by DJB. VC/DDA asked all zones to submit a combined list of schemes

regarding revision of Water bill to DJB by 06.10.2025 .

(Action: -CE(East)

f. Revision of water bill Comrnonwealth Games Village.
The water charge are being paid by DDA on behalf ofRWA/CWG VAOA because

the connection stands in the name of DDA. CE(East) requested, that the late payment
charges maY please be exempted. VC/DDA directed CE(East) to pay late payment charges
as delay is on the part of DDA.

(Action: -CE(East)
g. Issue regarding outstanding bill at pocket 1, 2,7& 8 Jasola

Water suppIY were handed over to DIB in the month of March 2019 after clearing
pending water bills. CE(East) stated that claiming of '’Sewerage Charges'’ by DJB at this
stage is totalIY unjustified as DDA is maintaining the ’'Sewerage Network’' ofJasola before
handing over to DJB in March 2019.

CEO/DJB assured that all requests will be consider subjected to DDA submission
of proper proof of on time paYment of all bills. VC/DDA directed CE(East) to sent fresh
application to DJB along with all proof of payment.

(Action: -CE(East)

h. Revision of water bill District Centre9 Mayur Vihar
D JB did not raise the bill for the period between 2016 and 2022 in accordance with

the actual consumption based on the water meter readings, rather raised it on an assumption
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basis. CEO/DJB directed DJB official to conduct fresh joint inspection with DDA and

jointIY arrive at a fresh bill reading on qctual consumption basis.
(Action: -CE(East) & CE(DJB)

i. Removal of unauthorized encroachment done by DJB in Pocket 9-A near Jasola
Pulliya. i

Rg>ad cutting permission was granted to DJB up .to 30.04.2023. The road has not

been restored bY DJB till date. Due to blocking of one lane of the road, traffic has adversely
affected leading to traffic jam on frequent basis, also creates water logging. CEO/DJB
directed DJB official to expedite the DJB work and restore the road on priority.

(Action: -CE(DJB)

(6) Rohini Zone
Deficiency Estimate Yet to Be Received From DJB.a

• Internal water supply network of 2016 ORT, Sec-4/Extn. Rohini; Allied UGR at

Sector-4 (Extn.)
e Internal Sewerage Network of 2016 ORT,

Peripheral Sewerage Network along 2016 ORT•

e Sewer Network Pocket C-2. Sector-27

• Sewerage Network of EWS Housing Pocket C- 5 & C-6, Sector-35, Plotted Pocket
A- 1, A-2, Pkt. C-1, in Sector-35 .

• Water supply network of EWS Housing Pocket C- 5 to C- 6, sector-35, Plotted
Pocket A- 1, A-2, C- 1, in Sector-35

Joint inspections were held with D JB. However, the deficiency estimate has not
been received till date despite follow up requests. CEO/D JB directed DJB official to
expedite the submission of Deficiency estimate within 2 weeks .

(Action: -CE(DJB)

b. Deficiency Estimate Sent for Reconsideration.
• Sewerage Network of EWS Housing Pocket C-1 To C- 4, Sector-34, Plotted

Pocket A-1 To A-4, Pkt. C-1 To C-6, Sector-34.
• Water Supply Network of EWS Housing Pocket C-1 To C-4 Sector-34, Plotted

Pocket Al to A-2 & Pkt. C-1 To C-4, Sector-34.

Joint inspections were held with D JB. The deficiency estimate were received but
same was sent back to DJB for reconsideration. CEO/DJB assured for reconsideration in
DJB Demand and directed DJB official to conduct Joint inspection again.

(Action: -CEWohini) & CE(DJB)
c. Joint Inspection Yet to Be Done.

• Pocket C-1, Sector-27,
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• Twin District Centre -I & II, Sector -10, Rohini
• Mangolpuri Industrial Area, Phase-I (Water Supply).

No joint inspection carried out by DJB despite several reminders/ request. CEO/DJB
directed DJB officials to conduct all Joint Inspections as desired by DDA within 2 weeks.

(Action: -CE(Rohini) & CE(DJB)

d. Water supply in Command Tank, Sector-36

DJB is requested to take over the command tank of sector 36 and supply the water
in this command tara from 17 MGD water. The estimate for the bore-wells has been put
up by DDA. CEO/D JB assured that DJB will take over the command tank in due time,
meanwhile directed DJB officials to give permission for 25 no. of bore-wells to DDA.

(Action: -CE(Rohini) & CE(DJB)
e. Revision of Water Bill

• Cornmunity haII sector-11.

It was decided that DJB will submit the DDA’s request for bill revision to the board
for consideration but decision is still awaited. CEO/DJB assured that all requests regarding
revision of water bill will be positively considered by DJB. VC/DDA asked all zones to
submit a combined list of schemes regarding revision of water bill to DJB by 06.10.2025 .

(Action: -CE(Rohini)

(7) Narela Zone
a. Approval of water supply and sewerage scheme of sector G2/G6 & G7/G8, & IFC

Narela. Issue of exorbitant infrastructure charges levied by DJB on basis of
covered area rather than on basis of consumption for approval of various water
supply schernes submitted by DDA.

Initially approved by D JB but later on asked for reiubmission for some modification

but same is pending with DJB. The total amount already paid for the approval of services
is Rs. 226 cr. The scheme is pending since 2017. After constant persuasion, DJB has issued

demand letters in lieu of infrastructure charges for the above-mentioned schemes on dated

15/07/25 at exorbitant rates amounting to ? 405 crore for schemes of Narela zone only in
addition to already deposited Inhastructure charges.

Earlier, IFC was calculated on the basis of water consumption (liters per day), which
is rational as infrastructure is directly related to the volume of usage. However9 DJB has

recentIY adopted a methodology based on built-up area, which does not accurately reflect
actual water demand or infrastructure load

VC/DDA directed CE(Nnela) to separately send the case to DJB with all the

relevant detail through VC ofncd as this matter needs special attention. CEO/DJB assured
that they will positivel9 look into it.

(Action: -CE(Narela)
b' Taking Over Services of Sector A5 To AIO And B2 To B4, Narela.

The deficlencY estimate sent by DJB has taken complete replacement of Cl water
IInes which is not ageed to as CI lines has lifespan from 50 to 100 years depend on
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prevailing condition and exposure. CE(Narela) requested D JB to look into and revise the

estlmate. CEO/DJB directed DJB officials to consider the request and revise the deficiency
estlmate.

(Action: -CE(Narela)
c. Waiver of (additional 5 + 5) = 10 % IFC.

A penaltY of 5% interest claimed against infrastructure charge due to minor delay
of 4 daYS in depositing IFC for Narela pocket 3,4,6,7,9,11,13,14 and IC may be waived
off, as this was on account of closure of financial year.

CEO/DJB assured that all requests regarding waiver of additional infrastructure
charges will be positively considered by DJB. VC/DDA asked all zones to submit a
combined list of schemes regarding waiver of additional infrastructure charges to DJB by
06.10.2025.

(Action: -CE(Narela) & CE(DJB)
d. Issue of levying infrastructure charges for approval of sewerage schemes with

condition that infrastructure like STP has to be developed by DDA itself.
DDA had submitted several schemes to DJB. in 2017. However, demand letters were

issued only recently, after prolonged follow-ups, with the latest one dated 15/07/2025.
Since there has been no delay on the part of DDA, it is only appropriate that IFC be
calculated based on the rates prevailing at the time of submission (i.e.2017), rather than the
escalated rates of 2025 .

D JB is requested to revisit the current IFC charges for Water Supply and Sewerage
and take corrective actions in the interest of transparency, fain„ess, and public good.
VC/DDA directed CE(Narela) to separately send the case to DJB with all the relevant
details through VC office as this matter needs special attention. CEO/DJB assured that they
will positively look into it.

(Action: -CE(Narela)

(8) Horticulture zone
a. In the rainy season, the DJB sewers in Sadbhavna Park and Kranti Udyan

overflow which lead to waterlogging in the said parks and deterioration of the
marble pathways in Sadbhavna park.

CEO/DJB assured that Sewage cleaning is in works and a new 'STP will be made
operational in fbture for better management.

b. There is a dry waterbody in District Park, Sarita Vihar, for which raw sewage is

required from the nearby DJB gewage pumping station.
CEO/DJB directed DJB officials to conduct Joint Inspection by next week and
resolve the matter.

(Action: -CE(DJB)
There are many reminders of the issues of the clogged and deteriorated sewer line
passing through the DDA Park at Mango Orchard, Part III, Andheria More,
Mehrauli to DJB. Despite request from DDA for urgent cleaning and
maintenance, the problem continues to persist, posing serious sanitation hazards.

CEO/DJB directed DJB officials to look into this matter on priority and also assured

C

that a new line by DJB is underway and will be made operational in fbture.
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(Action: -cEa)JB)

MoU signed between DDA and DJB dated 10/04/2023 regarding rejuvenation of
lakes and water bodies belonging to DDA by DJB but no action has been taken
by DJB despite repeated requests.

• S.No. 12 i.e. Mehrauli (Kishangarh) Sanjay Van Near NeelaHauz ,
• S.No. 32 i.e. SmritiVan , Vasant Kunj .
• S.No. 39 i.e. Hauz Khas.

' S.No. 41 j.g. Sanjay Van ( Pond No. 5)
DJB officials stated that D JB is not in position to rejuvenate few of Water bodies as

committed in MoU. PC(Hon.) suggested that if DJB can’t rejuvenate water bodies then
DJB may give them back and DDA will work on it. CEO/DJB directed DJB officials to
look into this matter and if not feasible than hand over the water bodies back to DDA.

(Action: -CE(1)JB)

(9) Land DISPOSAL Department
a. Tajpur Khurd villag6 DSTP (South-West) Allotment of land to DJB for

construction of Decentralized sewerage treatment plant at Tajpur Khurd Village
in Khasra No. 143(09 Biswa).

CEO/DJB directed DJB officials to conduct Joint Inspection with DDA by next
week and finalize the land allotment.

(Action: -CLD(DDA) & (L&E)/DJB)

le

b. NaYabans DSTP (North-West) Regarding allotment of land measuring 7000 Sqm.
at Swatantra Nagar and Banker Village for construction of STP/DSTP in Narela
assembly Constituency for the construction of Nayabans DSTP.

CEO/DJB directed DJB officials to conduct Joint Inspection with DDA by next
week and finalize the land allotment.

(Action: -CLD(DDA) & (L&E)/DJB)

c. Rajpur Khurd (Maidangarhi) DSTP (South)Land for construction of DSTP in
Chhattarpur in RajpurKhurd (Maidangarhi).

CEO/DJB directed DJB officials to conduct Joint Inspection with DDA by next
week and finalize the land allotment.

(Action: -CLD(DDA) & (L&E)/DJB)

d. Additional land for QutubgarhDSTP1896 sqm of land allotted by DDA for
Construction of DSTP. Possession also taken over by D.IB.
The matter is resolved now.

Additional land for SalahpurDSTP3516 sgm of land allotted by DDA for
Construction of DSTP at Salahpur Majra Possession also taken over by DJB.
The matter is resolved now

e.
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f. Jaunti Village DSTP (North-West) Allotment of land for Construction of DSTP
in village Jaunti Gram sabha Land.

CEO directed DJB officials to shift DJB's Transformer to side. VC/DDA directed
Comm. (LD) to take help of Police enforcement to deal with resistance against construction
of DSTP

(Action: -CLD(DDA) & (L&E)/DJB)
JatKhor DSTP (North-West) 2703.15 Sqm. of land allotted by DDA for
construction of DSTP at Village JatKhor, Khasra No. 16/12/1 (04-04) North-West
District in Bawana AC. Paid Rs. 4,85,11,727/-ondated 17.05.2022. Possession not
taken over due to encroachrnent, existence of big rrees, open drain passing
through land parcel. Various request for shifting of trees, drain and removal the
constructed structure from allotted land or allocation of alternate land sent to

DDA, latest reminder sent on 17.06.2025.
CEO directed DJB officials to take over the possession from DDA by next week.

(Action: -CLD(DDA) & (L&E)/DJB)

g.

h. BajitpurThakranDSTP (North)5228 Sqm of land allotted by DDA for
construction of DSTP at BajitpurThakran Khasra No. 16/16 (04-16) and 16/15
(04-16) North-West Disctrict in Bawana AC.

The mattfr is res' IIved nov/
Tajpur Pahari. Waive off the interest charges aM,UEting to Rs. 1,01,67,418/- of
allotment Land measuring 16187 sqm for construction of DSTP at Tajpur Pahari.

CEO/DJB assured that all requests regarding waiver will be positively considered
by DJB. VC/DDA asked all zones to submit a combined list of schemes regarding
waiver to DJB by 06.10.2025 .

(Action: -CLD/DDA)

1.

J. Chhattarpur Extension Land for construction of DSTP in Chhattarpur.Extension
(Waive off interest of Rs. 4,48,286/- and allotment of balance land about 3000 sqm
land alloted 1525.25 sqm passion not given.

CEO/DJB assured that all requests regarding waiver will be positively considered
by DJB. VC/DDA asked all zones to submit a combined list of schemes regarding
waiver to DJB by 06.10.2025 .

(Action: -CLD/DDA)

k.

1.

rn.
n.

Rangpuri DSTP {Possession of land measuring 1228.57 sqm F,3nded over to DJB.
The matter is resolved now.

Rangpuri SPS for Rangpuri DSTP possession of land measuring 250 sqm has not
handed over.

The matter is resolved now
Land for construction of SPS in urbanized village Chattarpur.
Waive off interest charges amounting to Rs. 27,21,867/- for land at Madanpur
Khadar.
CEO/DJB directed DJB officials to do the needful
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0. Mohamadpur Majri Village DSTP (North West) Allotment of land measuring
5178 sqm and 6004 sqm for construction of DSTP in Mohamadpur Main Village
Kh. No.15/14(4-16), 15//17/1 (0-16), 15//17/2 (0-2), 16//12/1 min (1-03)9 16//12/2 (0-
9), 16//13/2 (2-10)16//18 min west (3-13) 16//19/1 (1-12) Handing over / taking over
of land required for DSTP pending issue.
CEO directed DJB officials to take over the possession from DDA bY next weFk-

(Action: -CLD(DDA) & (L&E)/DJB)

p. Land for construction of DSTP in Chattarpur Extension.
The matter is resolved now.

The meeting ended with the vote of thanks to the chair.

This is issued with the approval of Competent AuthoritY.

\

{. 31MaR6

niFFH (aT=b

Copy to:

PS to VC/DDA for kind information of latter please.
PS to CEO'T)JB for kirrd inforination of latter please.

PS to FM/DDA for kind infQrmation of latter please.

4. PS to EM/DDA for kind information of latter please.
5 . PS to PC(Hon)/DDA for kind information of latter please.

6. Commissioner (LD)/DDA for kind information please.
7. Chief Engineers (Dwk, SZ, NZ, EZ, RZ, Sports, Hon. & Narela)/DDA for kind

information and necessary action please.
8. Guard File.

\
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Date: 03.10.2025
Time: 11:00 AM

Venue: VC Conference Hall
ATrEN DANCE SHEET

Sub: Meeting Regarding various pending issues of DDA with DJB under the Co-Chairmanship of
VC (DDA) and CEO (DJB).
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